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THE MINISTER OF FINANCE AND 
REVENUE AND BANKING (SHRI 
H. M. PATEL): (a) Government have 
approved a proposal to set up a Mu
seum of Gems and Jewellery in 
Delhi with the objective of collect
ing in one central place some of the 
country’s priceless national heritage, 
making it accessible to the general 
public, providing opportunity for aca
demic studies, and possibly also re
ducing the scope for smuggling price
less articles out of the country.

(b) There is no proposal to pro
cure ‘Kohinoor’ for the Museum, 
though it is hoped to arrange ex
change of items for display in the 
Museum with Museums in other coun
tries.

Direct Air Flight from Tirupati to 
Delhi

5356. SHRI P. RAJAGOPAL 
NAIDU: Will the Minister of TOU
RISM AND CIVIL AVIATION be 
pleased to state:

(a) whether there are dir°ct air 
flights from Tirupati to Delhi; and

(b) if not, whether they are propos
ed to be started?

THE MINISTER OF TOURISM AND 
GIVIL AVIATION (SHRI PURU
SHOTTAM KAUSHIK) ; (a1 Not at 
present.

(b) At present there is no proposal 
to start direct air flights from Tiru
pati to Delhi.

Procedure for allotment of shops at 
airports

5357. DR. BAPU KALDATY; Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state:

(a) the procedure followed for the 
allotment o f shops at various airports 
in India;

(b) whether any shops have been 
allotted without inviting the tenders; 
and

(c) the names of the airports where 
such shops have been allotted and 
reasons for <>uch allotment?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION <SHRl PURU
SHOTTAM KAUSHIK): (a) 
tional airports

The International Airport Authority 
of India allot shops at Delhi, Bom
bay, Calcutta and Madras airports 
normally by inviting tenders. While 
selecting the party, the International 
Airports Authority of India take the 
following factors into account:—

(i) amount of Licence fee offered

(ii) fulfilment of all tender re
quirements by the party

(iii) standing and experience of 
the party.

The party selected has to execute an 
agreement in prescribed f rora which 
contains detailed terms and condi
tions of the contract.

Domestic aerodromes:

In the case o f Travellers Requisite 
Stalls, Curio Stalls and Book Stalls, 
regular allotment is made by call of 
tenders. However, calling of tenders 
has been dispensed with for making 
arrangement initially or in case of 
breakdown of existing arrangements 
for a period upto four months, ter
minable on 30 days notice, at as fa
vourable terms as the Civil Aviation 
Department may be able to secure.

Contracts are awarded/extended by 
Director General of Civil Aviation by 
negotiations in cases in which sales 
do not exceed Rs 50,000$- per annum 
subject to certain conditions.
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(b) and (c). International arports

One shop each at Delhi, Bombay and 
Calcutta airports has been allotted to 
the undertakings of the respective 
Governments bf the State/Union Ter
ritory without inviting tenders.

Domestic aerodromes

Information is being collected and 
will be laid on the table of the Sabha.

Pvwerlodm Factories

5358. SHRI R. KOLANTHAIVELU: 
Will the Minister of COMMERCE AND 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

(a) the number of licensed power
loom factories in India and in Tamil 
Nadu;

(b) the annual production of these 
factories in India and in Tamil Nadu;

(c) the estimated number of un
authorised factories .in India and

Nadu; and

(d) the number of unauthorised 
factories brought to book and the 
penalties imposed?

THE MINISTER OF COMMERCE 
AND ClVrL SUPPLIES AND CO
OPERATION (SHRI MOHAN DHA
R IA ): (a) Total number of cotton 
and non-cotton, powerlooms for which 
permits have been issued upto 31/3/76 
is 3.47 lakhs, the number of such 
looms in Tamil Nadu being 32781.

(b) The production of both cotton 
and art-silk powerloom cloth is al
ways estimated on the basis of cone 
Yarn consumed in the country. The 
estimated production of cloth by the 
powerloom sector including by the un
authorised powerlooms is 3000 million 
metres per annum. No separate pro
duction figures of powerloom cloth 
in Tamil Nadu are available.

(c) No reliable figures ar® avail
able about unauthorised powerlooms 
in India. Estimates o f unauthorised 
powerlooms including in Tamil Nadu 
vary from 75,000 to 1,00,000 power
looms.

(d) The State Government who have 
been delegated powers to take action 
against unauthorised powerlooms have 
so far not furnished any information 
in this regard. The Central Gov
ernment has recently decided to firm
ly deal with the situation and to 
properly regulate the industry.
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